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2. To direct the depository to comply with the directions issued by this Hon'ble Board

after passing prayer (1).

Now the case of these Respondent Nos.3 to 5 is that since R1 has proposed to extend a

period of redemption of preference shares, the Respondents herein will not get right to vote

the proposaltobe passed in the General Meeting by wayof postalballot to pass the resolution

Ior such extension in violation in the shareholders right as prescribed under Section ,18 of the

Companies AcL 2013 because erstwhile CLB on 11.8.2011 passed an order against R2 to R5 not

to exercise the voting rights in respect of the subject shares impugned (i.e. equity shares held

by R2 to R5) untillurther orders.

Ever since this order dated 11.8.2011 passed by CLB, it has not been challenged by

these Respondents, therefore, ithas been rcmained in force and R1 Company hasbeen holding

meetings from time to time. That being the situation, since these preference shares to which

extension sought do not belong to these R2 to R5 and this proposal for resolution is only for

an extension of pe od of redemption of sharet whose period is going to be expired on 3Oh

October, 2017 we do not find that by such extension, shareholding pattem of the Company

will change.

In fact, the shareholding pattem including the preference shares will remain as before

by this extensiorL whereby we have not seen any material warranting this Bench to modify

the restrained order dated 11.8.2011, hence this application is hereby dismissed.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)

3. Pass such other order as this Hon'ble Board may deem fit and proper.
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